
IN THE CENTL ADMINISTRATIVE TRThUNL 

	

• 	ERNAKtJLEM BENCH 

0. A. No. 581/9 3 
'I 

DATE OF DECISION:13.8.93' 

M. A. Varghe-se- 	•. Applicant 

Mr.T. Ravikuthar 	.. Advocate for applicant 

Ver.is 

• The Divisional Personnel Off icer,' 	 ' 
southern Railway, Paighat.. 

• 2. Th e Divisional Irsonnel Off ice, 
Southern Railway,. Trivandrum. 

	

• 	 3. The Chief Personnel Officer, 
Southern Railway, Park. Town, Madras. 

• 	
4. The Sports Off fter, Southern Railway, 	S  

• 	 Park ¶Lbwn, Madras. 

5. Union of Irtha represented by, 
its General Manager, Southern Railway, 
Park 1\Dwn, Madras. 	 .. RESPONDENTS 

• 	 Mr.Thomas Mathew Neilimootil --Advocate for respondents 

• 	 The Hon'ble Mr.N.Dhazmadefl, Judicial Member 

• 	 The Hon'ble Mr.R. Rangarajan, Administrative Member 

JUDQENT 

Shri N.Dharmadafl, Judicial Member. 

Applicant who claims to be chnpibn 

in pole vault and was a'partiCipant in State level, 

national and international meets has filed this 

application under 	cton 9 of the Administrative 

T?ibunals Act with the f0llowing prayers: 

• 	 81. to direct the respondents 3and 4 to 

scziapulously- ipLernent Mnexure-B en 

accord' the applicántpräTiotion 

• 	 .: 	 425-640 sáaie frcm 3.12.76 and all 	• 

I 	 conse.iential benefits. 

• 	 2.. to direct he should be provided jth - . 

V 	 ••• 	 the benefit of seven increments as 

enunciated inAnnexure-.. 

V • 	 ... - 

	 . 3. to 'issue such otherOrders or dire ctions 

as this Honsble Triina1 may deem fit 

and proper  in the facts and circumstances 

of the case." 

	

' V . 	 ' 	 ;.:.: 	 ,... 	 •: 	 • 	 •'. 



-2-. 

At the time when the case was taken up 

for a&nlssion, learned counsel for applicant suxnitted 

that the grievances have been clearly stated in Annexure-H 

representation and it is penaing before the 5th respondent 

(eneral Manager, uthern Railway, Nadras. He 6440 

• 	stthflitted that he will be satisfied if the original 

application i5 disposed of with appropriate directions. 

to the 5th respOndent for a careful consideration 

of ié' grievances and disposal of the representation 

in accordance with law.. 

We have heard learned counsel for respondents 

also. Having considered the mattërindetail, we 

are satisid that the .iggesticn-rnade by, the counsel 

• 	for the applicant in the Bar can be accepted and 
/ 

• 	accordingly we have decided to dispose of the orlginal 

application with a direction to the 5th respondent tp 

conid,er and pass orders on Arinexure-H,. in accordance 

with law. We do so. 

-• 	In the result the application is dtsposed 

of at the admissloa-stage itpelf (under Sectiori:1.9(3) 

• 	of the Adrninstrat1ve Tribunls Act There will. be 

no order as to costs. 

Dated the 13th day of August,1993. 

(R.Rangaraj an) • 	 (N.Dharinad 
• 	 Administrative Mnber • 	Judicial Mnber 

ks/i 3 • 8 



LIST OF ANTNEXURES 

1. 	nnexure-B 	.. True copy of order No.E(o) 
III/75/RRI/26 dt. 23.11.76. 

• 	2. &uiexure-E 	•. True copy of Order No.E(Sports) 
88/R50/Policy thted 2.2.88. 

3.. Annexure-H 	.. Ipresentation submitted by 
the petitioner to R5 on 7.1.1991. 


